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 [Shri  Annasahib  Shinde]
 Then,  Sir,  as  far  as  the  exports  are

 concerned,  Government  is  exploring  the
 possibility  as  to  whether  some  quanti-
 ties  could  be  exported  outside.  Beyond the  quantities  which  we  have  agreed  to
 export,  it  may  be  possible  subject  to
 the  clearance  by  Finance  and  the  assis-
 tance  rendered  by  the  Minister  of
 Foreign  Trade.  We  may  succeed  in
 exporting  to  a  certain  extent,  I  must
 say  that  as  a  result  of  the  government
 policy,  production  has  gone  up  and
 sugar  availability  is  also  more  and  there
 is  no  complaint  of  blackmarketing  at
 the  moment,  I  do  not  know  what  the
 hon.  Member  wants  to  know  when  he referred  to  the  9.  I.  case.  The  pric-
 ing  structure  which  is  under  discussion
 has  been  evolved  on  the  basis  of  the
 recommendations  of  the  Tariff  Com-
 mission.

 आओ  कंवर  लाल  गुप्त:  अध्यक्ष  महोदय,  मैने
 केन-ग्रोस के  बारे  में  पूछा  था-  उन  को  ज्यादा
 आइस  दी जाय,  उनको  विश्वास  दिलाया
 जाय  कि  उनका  जो  केन  बचेगा,  वह  सब
 लिया  जायगा,  लांग  टर्म  पालिसी के  बारे  में
 बतलाइये  |

 SHRI  ANNASAHIB  SHINDE:  I
 do  not  know  whether  the  hon.  Member wants  to  discuss  the  entire  sugar  policy.
 उ  would  like  to  submit  that  we  expect
 this  year  more  sugarcanes  to  be  made
 available  to  the  sugar  factories.  Gov-
 ernment  have  already  announced  the
 policy  of  paying  Re.  8  per  quintal in excise  duty  rebate  on  excess  production
 over  and  above  that  of  last  year.

 MR.  SPEAKER:  Now
 laid  on  the  Table.
 Ahmed.

 capers  to  be
 Shri  Fakhruddin  Ali
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 Press  NoTeE  RE:  INDUSTRIAL  LICENSING
 Pouicy

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  BHANU
 PRAKASH  SINGH):  On  behalf  of
 Shri  F.  A.  Ahmed,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Press  Note  dated the  13th  March,  1970  regarding  clarifi-
 cations  of  the  modified  Industrial
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 Licensing  Policy,  [Placed  in  Library. See  No.  LT-3055/70.]

 A.  I,  रि.  Cope  For  Broapcasts
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  AND
 COMMUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA):  I  beg  to  lay  a
 copy  of  the  Code  for  broadcasts  on
 All  India  Radio  by  individuals.  [Placed in  Library.  See  No,  LT-3056/70.]

 NOTIFICATIONS  UNDER  WAREHOUSING
 CoRPORATIONS  ACT,  AND  ESSENTIAL

 CoMMoDITIEs  ACT,  ETC.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE-
 LOPMENT  AND  COOPERATION
 (SHRI  ANNASAHIB  SHINDE):  I  beg to  lay  on  the  Table:—

 (1)  A  copy  of  the  Central  Ware-
 housing  Corporation  (Amend-
 ment)  Rules,  1970  (Hindi  and
 English  versions)  published  in
 Notification  No.  é  5.  R.  438
 in  Gazette  of  India  dated  the
 14th  March,  1970,  under  sub-
 section  (3)  of  section  41  of  the
 Warehousing  Corporations  Act,
 1962,  [Placed  in  Library,  See
 No,  LT-3057/70.]
 A  copy  each  of  the  following
 Notifications  under  sub-section
 (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955:—

 (i)  The  Tripura  Foodgrains  Move-
 ment  Control  (No.  2)  Amend-
 ment  Order,  1970,  published
 in  Notification  No.  GSR,  427
 in  Gazette  of  India  dated  the
 10th  March,  1970.

 (ii)  The  Foodgrains  (Prohibition  of
 Use  in  Manufacture  of  Starch)
 Amendment  Order,  1970
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R.  444  in  Gazette  of
 India  dated  the  16th  March,
 1970,  [Placed  in  Library.  See
 No.  LT-3058/70.]

 (2)

 PAPERS  UNDER  INDIAN  TELEGRAPH  ACT
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  AND  _  IN
 THE  DEPARTMENT  OF  COMMU-
 NICATIONS  (SHRI  SHER  SINGH):
 T  beg  to  lay  on  the  Table  a  copy  of  the
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 Indian  Telegraph  (Fourth  Amendment)
 Rules,  1970  (Hindi  and  English  versions)
 published  in  Notification  No.  G.S.R.
 302  in  Gazette  of  India,  dated  the  28th
 February,  1970,  under  sub-section  (5)
 of  section  7  of  the  Indian  Telegraph  Act,
 1885.  [Placed  in  Library.  See  No.
 LT-3059/70.]

 REPORT  OF  THE  EMPLOYEES’  STATE  IN-
 SURANCE  CURPORATION,  1968-69

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR,  EM-
 PLOYMENT  AND  _  REHABILITA-
 TION  (SHRI  S.  C.  JAMIR):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
 Report  of  the  Employees’  State  Insu-
 trance  Corporation  for  the  year  1968-69
 under  section  36  of  the  Employees’
 State  Insurance  Corporation  Act,  1948.

 आन
 in  Library.  See  No.  LT-3060/

 ESTIMATES  COMMITTEE

 HUNDRED  AND  TWELFTH,  HUNDRED  AND
 SEVENTEENTH,  AND  HUNDRED  AND

 EIGHTEENTH  REPORTS

 SHRI  THIRUMALA  RAO  (Kaki-
 nada):  I  beg  to  present  the  following
 Reports  of  the  Estimates  Committee:—

 (1)  Hundred  and  twelfth  Report  re-
 garding  action  taken  by  Govern-
 ment  on  the  recommendations
 contained  in  their  Eighty-seventh
 Report  on  the  Ministry  cf
 Foreign  Trade  and  Supply—Im-
 port  of  Wool,  Nylon,  Woollen
 Yarn  and  other  Woollen  Pro- ducts  for  the  Woollen  Textile
 Industry  and  its  allocation  to
 various  units  since  October,
 1962.  4

 (2)  Hundred  and  Seventeenth  Report
 regarding  action  taken  by  Gov-
 ernment  on  the  recommendations
 contained  in  their  Sixty-eighth Report  on  the  Ministry  of  Irri-
 gation  and  Power—Kosi  Project.

 43)  Hundred  and  eighteenth  Report
 tegarding  action  taken  by  Gov-
 ernment  on  the  recommendations
 contained  in  their  Seventytitth
 Report  on  the  Ministry  of  Irri-

 ee
 and  Power—Gandak  Pro-
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 शआरी  दिव  ख  भा  (मधुबनी):  अध्यक्ष
 महोदय,  आइटम 7  पर  मेरा  प्वाइन्ट आफ़
 आईं  है।  मंत्नी  महोदय  ने  कर्मचारी राज्य
 बीमा  निगम  अधिनियम,  1948  की  धारा
 36  के  अन्तर्गत  1968-69  का  विधिक  प्रति-
 वेदन  रखा है,  जिस  मेंदा  साल  की  देरी

 हुई  है इस  देरी की  क्या  वजह  है,  यह  इन
 को  संसद  को  बतलाना  चाहिये  |  अध्यक्ष  महोदय,
 मैं यहां  पर एक  उदाहरण  आपके  सामने

 रखता  हूँ  सोमवार को  जो  पत्र  सभा-पास
 पर  रखे  गये  उन  में  क्रि  Po  आर०  अपहरण
 का  भी  एक'  आइटम था  जिसके  साथ  उन्होंने
 रिजाज-फोर-डिले  का  स्टेटमेन्ट भी  दिया था
 किशन  कारणों  सैलेरी हुई  है।
 मंत्री  महोदय  को  कहेंगे  कि  अगर  वह  रिपोर्ट

 साय ही
 स्टेटमेंट  मीदें  कार्यों  देरी  हुई  है?

 अध्यक्ष  महोदय  :  इस  में  डिले  का
 हीनहीं है।  1968-69 की  रिपोर्ट
 पास  आ  गई  है  1

 ज्ञात  हमें  अभी  हिन्दी  में  नहीं  मिलते  है।
 हमारी इस  शिकायत को  दूर  करना  चाहिये

 अध्यक्ष  महोदय:  हम  इस  का  इन्तजाम
 करवा रहे  है।  श्री  राममूर्ति

 12.41  brs.  ह

 MATTER  UNDER  RULE  377
 A.  I,  R.  veRGE  oF  C.P.(M)  Member's

 SPEECHES  IN  Lok  SABHA
 SHRI  P.  RAMAMURTI  (Madu-

 rai):  Mr.  Speaker,  Sir,  the  debate  on
 the  President's  Address  to  both  Houses
 of  Parliament  took  place  in  the  Lok
 Sabha  on  25-2-70,  26-2-70,  2-3-70  and
 +5-3-70,  The  A.I.R.  covered  this  de-
 bate  everyday  in  its  9  P.M.  English
 news  broadcast  and  also  in  its  corres-
 ponding  language  2ews  bulletins.

 The  broadcast  covered  the  speeches
 of  14  members  from  the  Congress(R),
 4  from  Congress  (O),  1  from  the


